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AUTHORATIVE ENGLISH TEXT
H. P.Ordinance No. 3 of 2011.
THE PUNJAB EXCISE (HIMACHAL PRADESH AMENDMENT) ORDI NANCE, 2011

Promulgated by the Governor of Himachal Pradesh in the Sxty-second Year of the
Republic of India.

An ordinance further to amend the Punjab Excisge 28214 (Punjab Act No. 1 of 1914)
as in force in the areas added to Himachal Pradesler section 5 of the Punjab Re-
Organization Act, 1966 (31 of 1966); and as applethe areas which comprised in Himachal
Pradesh immediately before the 1st day of NoverhBé6 vide the Himachal Pradesh
(Application of Laws) Order, 1948 and the Bilasfpplication of Laws) Order, 1949.

Whereas the legislative Assembly of Himachal Bsadis not in session and the
Governor is satisfied that the circumstances ewisich render it necessary for her to take
immediate action;

Now, THEREFORE in exercise of the powers conferred by clause{Wrticle 213 of the
Constitution of India, the Governor of Himachal dReah is pleased to promulgate the following
Ordinance :—

1. Short title.—This Ordinance may be called the Punjab Excise @diml Pradesh
Amendment) Ordinance, 2011.

2. Amendment of section 27.4n section 27 of the Punjab Excise Act, 1914, as in
force in the areas added to Himachal Pradesh wsaa¢ion 5 of the Punjab Reorganization Act,
1966, and as applied to the areas which comprisétimachal Pradesh immediately before the
1st day of November, 1966 in sub-section (1), fierwords "State Government may lease to any
man"”, and "country liquor or intoxicating drug"etlwords and signs "financial Commissioner
(Excise) may lease or sub-lease to any person""ardsable article" shall respectively be
substituted.

By order,



URMILA SINGH,
Governor,
Himachal Pradesh.

A. C. DOGRA,
Pr. Secretary (Law).



